IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

Civil Appeal No 5161 of 2024

Pratham Expofab Private Limited and Another Appellants
Versus

One City Infrastructure Pvt Ltd and Others Respondents
ORDER

1 We find no reason to interfere with the impugned order dated 28 February
2024 passed by the National Company Law Appellate Tribunal in Company

Appeal (AT) (Insolvency) No 287 of 2024.
2 The Civil Appeal is accordingly dismissed.

3 Pending applications, if any, stand disposed of.

[Dr Dhananjaya Y Chandrachud]

.................................................. J.
[J B Pardiwala]

.................................................. J.
[Manoj Misral
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ITEM NO.13 COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No.5161/2024

PRATHAM EXPOFAB PRIVATE LIMITED & ANR. Appellant(s)
VERSUS
ONE CITY INFRASTRUCTURE PVT. LTD. & ORS. Respondent(s)

(with IA N0.96264/2024-GRANT OF INTERIM RELIEF)

Date : 26-04-2024 These matters were called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE MANOJ MISRA

For Appellant(s) Mr. Nakul Dewan, Sr. Adv.
Mr. Mrinal Harsh Vardhan, Adv.
Mr. Dawneesh Shaktivats, AOR
Mr. Kailash Ram, Adv.
Mr. Yougender Singh, Adv.
Ms. Himanshi Mehta, Adv.
Mr. Rajat Bawaniwal, Adv.
Ms. Amrita Jha, Adv.

For Respondent(s) Mr. Sunil Fernandes, Sr. Adv.
Mr. Nishant Verma, Adv.
Ms. Rajshree Chaudhari, Adv.
Ms. Diksha Dadu, Adv.
Mr. Siddharth V., Adv.

Ms. Anuja Pethia, AOR
UPON hearing the counsel the Court made the following
ORDER

1 The Civil Appeal is dismissed in terms of the signed order.

2 Pending applications, if any, stand disposed of.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Assistant Registrar
(Signed order is placed on the file)
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